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An Act to amend the Defence of lndia(Crimi- 
n d  L a v  Amendment) Act, 1915. 

W 
, . 

HEREAS i t  is expedient to amend the ' Defenoe 
of India (Criminal Law Amendment) Act, 1916 1- 

It iw hereby enacted as follows :- 
I, This Act may be called the Defence of  India shod titie. 

(Amendment-) 'Act, 1916. 
9. After clause (1 )  of sub-section (1) of section 2 of , " f m z i r i  

the Defence of India (Criminal Law Amendment) ~ , t  IV of 

f lgl5. Act, 1915,' t h s  following clauses. shall be inserted, l?lR 
namely :- 

" ( m )  to require that thereshall be placed, at  the 
disposal of the Governor General in Council, the 
whole or any part. of the output of any factory, 
workshop, mine oi- other industrial concern- for the 

. manufacture, preparation or extraction of any article 
or thing which, in his opinion., can be utilised in the 

, 
prosecution of the present war ; 

(G) to take possession of, and use for the purpose 
of the Governor General in Council, any such factory, 
workshop, mine or industrial concern or any appur- i 

" tenances or plant .thereof ; 1 
(0) to mquire any work in any such factory, 

worksliop,' mine or industrial concern to be done in 
. I  

accordance with the directions of t h ~  Governor 
, General in Council ; ' ! 

(P) to regulate or restrict the carrgring out of work . , j: j 
. . 

in any such factory, workshop, mine w industrial . .  - i 
concern, or to remove the plant therefrom with the I 
object of increasing the output of any other such 1 
fsatory, worhshop,mine or industrial conoern ; I 

. . .  . . (4) to ;::: 
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(q) to provide for any other action which may be 
necessary to regulate the- possession, or to facilitate 
the collcction, manufacture, preparation or extraction 
of any article or thing, which can, in the opinion of 

. the Governor General in Council, be utilised in the 
prosecution of the present war ; and 

( r )  to regulate the sailings of British steamers from 
any port in British India, and to reserve, for the use 
of the Governor General in Council, all or any accom- 
modation of whatever kind for the carriage of persons, 
animals or goods on any such steamers." . , 

Bepal of 
Ordinance 111 3, The Defence of India Ordinance, 1915, ie  here- III of 1916. 
of i ~ i ~ . ,  by repealed. 


